RN 3
P

[ E >3
~e

7

__0p45/85

T

TWZ

None appears for both sides. Time till 8.12.83
granted to file reply, if any, as a last chance.

15.11.89.
TWZ

None appears for the applicant. Respondents 3&4
are represented through counsel. Time till 8.7.90
granted to file reply, if any, as a lest chance.

B8.12°88
TWZ

None appears for both sides. Time till 2.2.90
granted toc file reply, if any, as a last chance.
No further adjournmen#@ill be granted for the puroses.
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B.1.90.
TWZ

——

None appears for the applicant. R.3 & R.4
are represented through counsel. Time till 1/3/90
granted to file reply, if any, as a last chence as
prayed for. No further adjournment will be granted
under any circumstances. _ C

2.2. 90.
TWZ
None appears for both sides. Reply has not

baen filad so Par in spite of several adjourrments
granted for the purpose. Hence, posted for further

direction before the court on 17.4.90.

1.3.90.
NVK & AVH
Mr MR Rajendran Nair for applicant.
Mr P Santosh Kumar, ACGSC for R 1 & 2.
Mr MK Damedaran for R 3 & 4.

Counse;_pf applicantSsubmits that he would like
to withdraw the application k%; ing his freedom to
submit a representation to thqlasfhorities in this matter
for such orders 2§%thay may deem, tO pass.

The counse%dhas no objection. In view of the,
developmentslue permit the applicant to uithdréw this

application and, the applicant to file ar epresentation

as prayed for, ‘ '
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17.4.90
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